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TRANSFER PETI TION (C) NO 445 OF 2008

ALCK M SHRA PETI TI ONER( S)

VERSUS
GARI VA M SHRA RESPONDENT( S)
(Wth appln(s) for stay and office report)

Wth Transfer Petition (C) No.870 of 2007
(Wth appln(s) for stay)

Date : 7th February, 2009.
The above Petitions were taken up today for settlenent.

CORAM
HON BLE MR JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE ASOK KUVAR GANGULY

For Petitioner(s)
in TP 445/ 2008: Anupam Lal Das, Adv.
Arpit QGupta, Adv.

in TP 870/ 2007: M P. Si ngh, Adv.

Ranmeshwar Prasad CGoyal, Adv.
For Respondent (s) M P. Si ngh, Adv.

Raneshwar Prasad Goyal, Adv.

Anupam Lal Das, Adv.
Arpit QGupta, Adv.

ss 55 5% =%

These matters were taken up at the Suprene Court Lok
Adal at with the consent and agreenent through their
counsel . THE FOLLOW NG ORDER/ AWARD | S PASSED:

Seen the settlement agreenent arrived at between
the parties, which is annexed to the report of the Medi ators.
The sane is accepted and in order to give effect to the terns
and conditions thereof, let these matters be sent back to the
Court and be listed for final orders of the Court on 10th
February, 2009.
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I nasmuch as the respondent expressed her inability
to be present on 10th February, 2009, |et the cheques, which
have been brought by the petitioner-husband, be handed
over to the Secretary General of this Court and on the fina
order being passed on 10th February, 2009, or so soon
thereafter, the NALSA is directed to despatch the sane to
the respondent by couri er

Let it also be recorded that apart fromthe cheques,
the itens nmentioned at paragraph 5 of the settl enent
agreenment have al so been returned by the petitioner-
husband to the respondent-wi fe, which she acknow edges.

[ ASOK KUMAR GANGULY, J. ] [ ALTAMAS KABI R, J.]



